31 Re. mentioning of

REFERENCE URGING ALLOCATION
OF FUNDS FOR THE CONSTRUCTION
OF SCHOOL BUILDINGS IN
RAJASTHAN
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Re. REFERENCE MENTIONING OF A
SPECIAL MENTION

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh); Sir, I have a submission to
make. I 'had given notice for mentioning a
matter of public importance.

MR. MPUTY CHAIRMAN; That I
know.
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SHRI PARVATHANENI UPENDRA:
Let me finish my statement, Sir.

MR. DEPUTY CHAIRMAN: No
please. Take your seat.

Please do  not record. I 'nave not
permitted. This will not go on record.

SHR1 PARVATHANENI UPENDRA:

MR. DEPUTY CHAIRMAN: No. I
will not allow. Iknow, Ihave rejected.
I cannot allow this to go on

(Interruptions)

SHRI PARVATHANENI UPENDRA:*

SHRI DIPEN GHOSH (West Bengal):
Listen to his statement.

MR. DEPUTY CHAIRMAN: He
wanted to make a special mention. 1 rejected
it on the ground.... (Interruptions). You
here me first. This method I will not allow.
Once | have disallowed its mention, I will not
allow i; to be raised in the House without my
permission. He wanted to raise a matter which
is between the Chancellor and the State
Government an,j which is concerned with the
functioning of the State Legislature's law.
Therefore, 1 have disallowed it.
(Interruptions)

SHRI PARVATHANENI UPENDRA:*

MR. DEPUTY CHAIRMAN: Not in the
House. You come to my room and convince
me.

SHRI PARVATHANENI UPENDRA:*

SHRI DIPEN GHOSH: You just listen to
his submission. what is wrong in listening to
his statement. It is up to you to see whether it
should go on record or not. You can listen to
him. (Interruptions)

MR. DEPUTY CHAIRMAN: Please take

your seat firs'. Then I can hear anybody. All
right, go on. (Interruptions).

*Not recorded.



